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(Shn K Narayai a Rao]

I wish to <eck some clarifications from the 
Chair According to the rules, the primary 
objtct cf the calling-attcntion is that the 
Minister concerned must make a statement 
That is the exact wording of the rule You 
have been kind etu uj.h to mike a certain 
relaxa on that tJe statement may be cir­
culated to the five members who are con* 
ccrned. The object of tl e calling attention* 
notice is to focus attention on a particular 
issue and not to cross examine the hon 
Minister The primary ebiect of circulating 
the statement to the Men bers concerned is 
pnl> to enable them to csk for supplemen­
tary information My submiss on is onlj 
this I  would like to know wi ether v< u 
ate going to make it a hard and fa t ri !e 
m all cases or vou arc ec mg to permit s me 
relaxation In special cases

SHRI N K SANGHl (Jalore) You 
may call upon the hon Minister to make 
the statement now, and we can go ahead 
with it

MR SPEAKER 1 < metimes, if wt ha\e 
to have certain excep ions, how much time 
should be given before the statement is tjped 
and got ready ?

SHRI RAJ BAHADUR * I suggest that 
this may be taken up at five o’clock

SHRI SWARAN SINGH It will be 
ready by five O’cloek

It is only a page and a half Ihe state 
mentis not very lorg

MR SPEAKER Then, we can take it 
up after doing this formal work.

I do not think that the practice of put­
ting off the calling-attentu n-notices to the 
evening is a very healthy practice If hon 
Members like, we can adopt it and I can 
allow But it all derer ds on hon Members, 
because once we do it, it will continue 
again

What I propose is that we do the formal 
business and before the debate on the Fin* 
tnce Bill is resumed, 1 shall allow the cal- 
lmg*attentinn*noUce, I shall go Slow a bit.
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PAPERS LAID ON THE TABLE

Annual Reports op the Nationai 
Instruments and Opthalmic Glass I td 

and Instrumentation I id  , and 
No iih c  \tions uNDrR Essentia!

Commodities Act

THF MINISTER OF INDUSTRIAL 
DrVLLOPViENl (SHRI M01NU1 HAQUE 
CHOUDHURY) I beg to lay on the 
T a b l e —

(1) A copy each of the following papers 
(Hindi and English versions) under 
sub section (1) of scclion 619A of 
the Companies Act, lc>56 —

(i) (a) Revuw bv the Gtvein- 
mtnt on the woiking of the 
Natioial Instruments tnd 
Ophthalmic Glass I muttd, 
Calcutta, foi the year W 0-71

(b) Annual Rcroit cf tfe 
National Instruments and 
Ophtha’m c Glass I imitcd, 
Calcutta, foi the >ear 19 0 71 
ale ng with the Audited Accou­
nts and the comments of the 
Comptiollei and Auditor 
Gencial theieon \Plated in 
Library See No LT -  042/ 
72]

(u) (a) Review by the Govern 
ment on the working of the 
Instrumentation Limited, 
Kota, for the year 1970-71

(b) Annual Re{ 0 1 of the 
instrumentation Limited 
Kota, for the year 1970 71 
ulong wi h ihe Audited 
Account* and <hc comm nts 
of the Comptrollei and Audi­
tor General thereon f FI e*d 
in Library, See No. LT— 
20 3/72]

(2) A copv each of the following Noti­
fications (Hindi ami English ver­
sions) under wilMfcctioij (6) «  
section 3 m  8w«hliat <*»»* 
rtwdittee# Ait, t m
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(0 The Copper (Prohibition of 
Use in the manufacture of 
Electrical Cables and Wires) 
Amendment Order, 1972, pub­
lished in Notification No
S O 283(E) m Gazette of India 
dated the 12th April, 1972 
[Placed in Library. See N i 
I T —2044/721

( i ) The Electrical Cables and 
Wires (Control) Amendment 
Order, 19/2, p ibli*hed in 
Notification No SO  284(E) 
in Gazette of India dated the 
12th April, 19-2 \Placed in 
Library See No L T —204*5/ 
72 J

SHRI VIKRAM MAHAJAN (Kangia) 
I l a \ c  given noticc of a pnv leue notion 
under rule

MR. SPITAKLR I shill not allow it

SHRI VIKRAM MAHAIAN Under 
rule 222

MR SPEAKER : He cannot raise it
unless 1 allow it

SHRI VIKRAM MAHAJAN May 1 
read out the rule .

MR SPEAKER . No I know the 
rule very well. Lit him ke:p kindly sitting.

SHRI VIKRAM MAHAJAN Because 
it concerns a Member of Parliament and it 
has to be put to the House ..

MR SPPAKCR * I do not allow it 
t h m p’m e  sit down,

SHRI VIKRAM MAHAJAN i May I 
read v>ut the rule ?

MR SPEAKER • The tion Member 
piewmc that the Speaker knows it.

SHHI VIKRAM MAHAJAN : The
rule is ,

MR, SP|AX W  t I m  dteallowng it. 
nce Member & speaking vtfrout

my permission, nothing that he says will be 
recorded.

SHRI VIKRAM MAHAJAN •*

MR SPEAKER I am not allowing 
it This is not the practice of the Hou»e 
1 am surprised, being a lawyer he should do 
tike this,

SHRI VIKRAM MAHAJAN : You
must gm  n*. a hearing

MR SPEAKER I am not bound t> 
It is only wnen I g ve am^ent that I nee f 
heat him

IAS (RlCRUITMrNT) S'COM) AMLV) 
MINT RUIfS

IPS (RrCRlUTMrNT) SECOND AM-NiV 
MENT ROLFS

THF MINISTER OF STATE IN THE 
MINISTRY OF HOVIF AFFAIRS AND 
IN T H t DEPARTMENT O r PERSONNEL 
(SHRI RAM NIWAS MIRDHA) . I beg 
to lay on the Table a copy each of the 
folk wing Notifications (Hindi and English 
versions) under sub-secti n (2) of section 
3 of th„ All India Se vices Act, 1951 :

(1) The Indian Administtati\e Service 
(Recruitment) Second Amendment 
Rules, 1972, published m notifica­
tion No G S. R 540 m Gazette 
of India dated the 6th May, 1972. 
{Placed m Library, see No LT— 
2046/72}

(2) The Indian Polite Serv ce (Recruit­
ment) Second Amendment Rules, 
1972, published in Notification No. 
G S R 541 in Gazette of India 
d ted the 6th May, 1972 fPlaced 
m Library, See No LT—2)47/72]

IPS (riXATlON OF CADRfc STRENGTH
SECOND A M LN IW N l RrkULAriON
SEt'OND AMTNimN T OF 1972 TO 

IPS (PAY) RULES

THE MINISTER OF STATE IN TH8 
MINISTRY OF HOME AFFAIRS (SHRI 
K C PANT I bag to lay cm the TW»fc a


